CHITRAL ADMINISIRATIVE TRIBUNAL, JABALPUR BEICH, JABALPUR
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Original Application Mo, 361/2004

""" lpur, this the 25th day of May, 2004

Hon'ble Shri Madaen Mohan, Maber (Judicial)

Pe S.Nigam S/'O Sh i(lc'-t&;) H.Pongamp

Aged about 57 vears, posted as

Divisional Accountant, EeEe¢RefAeBeSe

Canal Diwn , No, 2, Goteg&on,’

Distt. Nersingpur adhya Pradesh) e e sApplicant

(By Advocates Shri KoGo Mathux)

=-Ver SU Se

1e Umon of India through.
the Accountant General,
Gwalior, Madhya Pradesh.

2e The Dy. Senior Accountant Generdl o
Office of the Al dlels Brn_ndh,
BhOpal,' Madhya Pradesh

3e The Chief Engineery
ResA«BeSe Project, Jebalpurs
4o The Executive Engineer,
R.z-a.z;..,. Canal Divn., NOoe. 2,
Gotecqon, Distt, Nars*ngpur, :
Madhya Pradeshe « s s Respondents

(By Advocates; Shri Om Namdeo)

O R D ER _(ORAL)

Heard the J.earned counsel for both the partieé.
2e My attention has been drawn towards para 5.3 of the
Original Application by the learmed counsel of u~o respondents
stating that the applicant has himself submitted that he
is ready to go to Chhattisgarh .afte}; the election of thre
Lok Sabha,! the respondent no. 4 ought o have issued
order at Annexure A-5, The said fect is confirmed By the
I_Learned counsel for the applicant. _

3.  Since the Lok Sabha election has been held and the
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